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Title: Introduction of the Mines and Minerals (Development and Regulation) Amendment Bill, 2015.
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HON. SPEAKER: Motion moved:

"That leave be granted to introduce a Bill further to amend the Mines and Minerals (Development and Regulation) Act, 1957."

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, I have an objection to the introduction of this Bill. This Bill though was awaited, it has come
through an ordinance route.

The first thing that we have objection to is that the stakeholders, i.e., the respective State Governments have not been consulted when the
Ordinance was issued. The discussion that had taken place earlier had those provisions but some new provisions were also added to this and in that
respect the State Governments, especially the mineral bearing State Governments have raised objections to the introduction of the Ordinance.
Therefore, Biju Janta Dal is raising objection to the introduction of the Bill.

Subsequently, of course, we are told that some discussions had taken place but our State Government is opposed to those Sections because those
Sections infringe on the rights of the State Government. When you are extending the mining lease period after a specific given time of a mining area,
you are not taking the consent of the respective State Government or the stakeholder So, this is a clear violation of the MMDR Act that was
enforced in 1957. We have our objection to the 1957 Act and when the discussion takes place, we will do that. But here our objection is that this is
an infringement on the constitutional rights of the State Government. Therefore, Biju Janta Dal opposes the introduction of this Bill.
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SHRI BHARTRUHARI MAHTAB : Madam, we do not have any objection to the issue that the Supreme Court has raised. ...( Interruptions) Our only
concern was the unilateral decision taken ...(Interruptions)
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SHRI BHARTRUHARI MAHTAB : Madam, five mineral-bearing States of the country were not consulted in this matter. ...(Interruptions)
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SHRI BHARTRUHARI MAHTAB : This is an important Bill. ...(Interruptions) Why do not you send it to the Standing Committee? ...(Interruptions)
HON. SPEAKER: Mo, this will not go on record.
...(Interruptions)+
SHRI BHARTRUHARI MAHTAB : The national wealth is involved here. ...(Interruptions)
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HON. SPEAKER: The question is :

"That leave be granted to introduce a Bill further to amend the Mines and Minerals (Development and Regulation) Act, 1957."



The motion was adopted.
...(Interruptions)
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